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:' MA 255 of 2002 

	

MA 249: of. .1995' 	• 
:(A 1171. àf 1992) 

Present : Itn1ble Mr. S. Bisuas, Administrative Member 

Ho n'ble Mr. N. Prusty, Judiial Member 

Dr.Balarrn Chkrborty 

- VS 

Defence 

For the 'Applicant 	In Person 
 

For:the Rspondents.: Ms. U. Sanyal, Counsel 

. 0 
	

. 	 0ttof Order. : 11-07-2002 

U ER 

MRo N. PEUsTY,M 

Heard Ld. Counsel for both the parties. Respondents are 

directed to produce? the relevant records relating to Premature 

retrement of the aPPl1c,t alonguith hi service rcords at the 

"time of hearing of the case. MA 255 of 2002 is accordingly disposed 

and MA 249 of,  1995,sh*11be takn.up alonguith the final hearirg 

"he 0Ax'ed on 16-9-2002. 	 • 
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